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18 27.9.94 	Adjourned to 9.11.94. 
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MEMBER (ADM!1ISTRATIVE) 

19 9.11.94 	Adjourned to 3rd week 08 Noember,94. 
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MEMBER (A1iaAT WE) 
zm 16.11.4 	Adjourned to 7.12.1994. 	1 y 
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21 .12.94 	Adjourned to 1st week of Januay,1995. 
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23 9.5.95 	Adjourned to next week at recuest. 
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MML3E.R (AD MdiTRAT WE) 
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24 [7.5.95 	call on after Sumnr Vacation. 

V LE . 	N 

1&R (D1TRATIVE) 

25 31.10. 5 	heard learned counsel for both sides 
on merits. Order is pronounced and dictated in the 
Open Court 	per the observations and directionS 
made in the order dated 31.1C.195. The  application 

is dismissed. No costs. 	 / 
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